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THE PONDICHERRY HINDU RELIGIOUS 

1 INSTITUTIONS ACT, 1972 
(Act Na 10 of 1972) 

9th Octyber, 1972. 

I AN ACT 

to provide for the administration of Hindu retigiotls institutions in the 
Union territory of Pondicherry and for matters connected therewith. 

BE it enacted by the ,Legislative Assembly of Pondicherry 

in the Twenty-third Year of the Republic of India as 
follows :- 

t Short title, extent, commencement and application. 

1. (1) This Act may be called the Pondicherry Hindu 
&ligious Institutions Act, 1972. 

(2) It extends to the whole of the Union territory of 



- (3) It shall come into force on such date 1 as the Govern- 
. ment may, by notification in the ~ffidial Gazette, appoint. 

(4) It applies to all the Hindu aeligious institutions situ- 

ate in the Union territory of Pondichprry. 

Definitions. 'I - L 

2. In this Ad, unless the contexd otherwise requires,-- 
I 

(a) "hard"  means a Board of {rustees appointed by the 
- .Government under seclion 4 ; . 5 

(b) "Commissioner" mea-ns the officer appointed under 
section 3 ; - ----  

- (c) "Executive Officer". means 4 person appointed under 

sub-section (1) of section 9 ; 
I 

fd) "Government" means the Administrator of 

-Pondic&erry appointed by .  the Pre$ident under article 239 

of the Constitution ; 
- I 

(e) "math" means a Hindu religious institution with 

properties attached thereto and -pr@ided over by a person, 

the succession to whose office devolv+s in accordance with the 
direction of the founder of the institution or is regkated by ' 

usage and- 

(i) whose duty it is to engaee himself in &parting 

religious instruction or rendering spiritual service ; or 
1 

(ii) who exerdses or claim! to exercise spiritual 

headship~~over a body of disciples1 and includes places of 

religious worship or instructibn dhich are appurtenant - 
to the itxtitution ; 

I 
1 The Act 'came into force on the 1st July 1975 #de Notificaton in-Extraordinary 

Gazette No. 66 dated 30-6-1975. I 



. 
Exp1anatiw.-Where the headquarters 01 a math are 

. outside the Union territory 'but the math das properties 

situate within the Union territory, control s all be exer- i 
cised over the &th in accordancekith the provisions of 

this Act, in so far a s  the pgoPerties of the b t h  situated 

within the Union terriotry are conaerhed. 
- 

-I 
I 

(f) "prescribed" meads prescribed by rule; made under 

1 , .  
this Act ; 

I 

(g)  "Hindu religious institution" or "instijution" means 
a math, temple or specific endowment ; 

. (h) "specific (endowment" means any /property or 

money endowed for the performance of any specific service 

or chahty in a math or temple or for the performance-of 

any other religious charity ; 4 

(i) "temple" means' a place, by whatev& designation 

known, used as placil of'public religious ;&-ship and dedi- 

cakd to, or for the benefit of, or used as M right by, the 

Hindu community or m y  section thereof as a dace  of public 

religious worship. 

I 
Appointment of Commissioner. 

3. The Government shall, by notification in the -0fRcial 

Gazetle, appoint an officer, not below the rank of a Deputy 

Collector, as Commissioner to supervise and j control the 

management of all Hindu religious institutions. I 

. 685 I I 



1 [ Powers and fmctions of Commissioner. 
*i 

3A. Subject to the other provisions of this Act, the 

administration of all W t u t i o m  shall be subject to the general 

superintendence and control af the Commissioner and such 

superintendence and control shall include the power to pass 
any orders which may be deemed necessary to ensure that 

such are properly admnistered and that their 

income is duly appropriated for the purposes for which they 

were founded.] 

Board of tmstees. 

4. 2 [(I) Every institution shall be administered by a Board 

of Trustees, which shall consist of five trustees (hereinafter 

in this section referred to as members), appointed by the 

GoVanunent, by notification in the Official Gazette, out of 

whom one shall be a person belonging to the Scheduled Castes : 

Provided that the Gwwnment may, pending the consti- 

tution of a Board for any institution appoint a Special Officer 
to perfoam the functions of the Board. 

(1A) The Government shall nominate from amongst the - 
members a President, Vice-president, Secretary and a '  
Treasurer.]. 

i (2) Subject to the provi* of this Act, the P~esident, 
3 
F . Vice-President, Secretary, Treasurer and the member shall 
4 ,  perform such functions as may be prescribed. 

- - 
1. Inserted by Act 13 of 1973. section 2. 
2. Substituted by Act 13 of 1973, section 3. 



(3) Subject to the provisions of section 5, everp me& 
a ' 4  a 

of the Board shall hold office far a term of three years from- 
the date of publication of the notification appointing him as ! I 

i 
member and the other conditions of his m i c e  shall be such f i 

I 
as may be prescribed. I 

e 
(4) Any member may resign his ofiice by giviw notice in 

wriiting, for such pdriod as may be prescribed, to the Govern- 
/ 

1 
ment and, -on such resignation being notifid in the Official 

I I 

Gazette by the Government, such members shall be deemed to 
have vacated his office. I 

(5) A casual vacancy caused by the nesignation of a mem- 
ber under sub-section (4) or otherwi'se may be filled by fresh , 

appointment and the person so appointed shall hold office for 
theremaining p@riod for which the member in whose place he 
is appointed would have held office. 

(6) Every Board constrtuted before the commencement 

of this Act for the purpose of the adminbstration of any p t i t u -  
tion and existing at such commencement shall be deemed to be 
a Board constitut& under the provisions of this Act for the 

purposes of administration of such institution and the members 
thereof shall continue to hold office as such for a period of 

three years from the date of the notification by which they 

were appointed. 

(7) Every member shall, on his ceasing to hold office as 
such, handover any property, document or cash . w k h  

1 

under lais control or in his possession by virtue of at%y of the 

provisiolls of the rules made under this Act withiin such time 
as may be prescribed, to his successor in oAiw or such other 
person as the Commissioner may, by pdq, direct. 



Disqualifications bf trustees. 

I 

: 5. (1) A person shall be disquwified from being appointed 
as and for bekg a trustee of amy rdligious institution,- 

- 
4 

(a) if he does not progkss the Hindu religion ; 
. - d  I 

(b) if be is less than twptyifive years of age and more 
than seventy years of age ; - 

(c) if he is an undischarged nsolvent ; 
- 

(d) if he is of unsound mind or is suffering from any 
menial defect or Mrmi ty  which would render him unfit to 

perform the functions and dischatge the duties of a trustee; 

- (e) i f  he is intenested in a s$bsisthg lease of any pro- 

p t y  of, or contract made with, oh. any work being done for, 

the religious institution concern&. or is in arrears of any 
kind to such institution : I 

(f) if he is employed as a p+d legal. practitioner on 
behalf of or against the religious ins t i tu~an concerned ; 

- (g)  if he has been sentenced by a criminal court for an 
- o f f w e  involving moral turpitude, such sentence not having 

been reversed or the offence pardoned ; 

(h) if he has acted adversely to the interesk of the 
religious institution concermied. 

(2) If a trustee becomes subjectl to any of the disqualifi- 
cations mentioned in sub-sectio~ (I), the Government shall 

remove him from the office of trustee : 



P~ovided that- t~ustee shall be rern*d gq&?r this 
sub~seoti~n on the gm,und that ha has beeom& srtbjel to $he 
d~sqvalificatio~ mentioned in clau* (e) crr lause (h) of that ! 
sub-section u n b s  he has. been dv& a r e a s o ~ b l e  opportunity 

-of beipg hea$ ip the matter. 2. i 

(3) A taustee shall. cease to hold ofAee if1 he b g g ~ t s  Mm- 
self from t h ~ e e  consecutive rnwting~ of the poard: - . ' 

Provided that when a trust* who cka+s to hold office 

under this sub-section, applies for restoration &thin m e  month 
1 ,  

from the date of tho last of the three meetings1 the Board may, 

a t  the meeting held next after the receipt sf buch appiicatioon, 

xistore him to the office of the trustee on suffidient cause being 
shown -by him for his absence : I 

Provided further khat the trustee shall ndt be restored to 
his office more than once d!~ring his term of dffize. - 

Ekplanation.-A meeting of the Board sdjournd for w6nt 

of quorum shall be deemed to be a meeting f& the purpose of 
?his sub-section. - 1 

I 

1 [Power to remove OF dismiss any trusiee. 

5A. (1) The Government may remove or dismiss a trustee 

:gf an institution if such trustee- 

(a) fails to discharge the duties and perfotrn the functions 

cf a trustee in accordance with the provisions df this Act or the 

rules made thereunder ; or 1 
(b) tiisobeys the iawful orders issued unddr the provisions 

1 of this Act or the rules made thureilnder ; qri - - --.- A% 

I .  Tnscrted by Act 13 of 1973, section 4; 



(c) continuously neglects his duty or commits any mal- *''*. '?k4 
feasmce, misfeasance or breach of trust in respe;ct of the , .  . * .  
institution ; or 

(d) misappropriates or deals improperly with th 
properties of the institution. 

(2) Before taking action under sub-section (1). the 

Government shall frame charges against the trustee and give 
* .  

him an opportunity of meeting such charges. 

(3) PeJlding enquiry into the charges framed against a 

trustee the Government may place him under suspens'lon and 

sppoint another person to discharge the duties and perform 

the functions of the trustee. 

Power to dissolve Board. 

5B. If any Board persistently makes default in the per- 
' 

3 
formance of the duties imposed on it under this Act or exceeds 3 
or .abuses its pwers or is not in a posilion to function effec- - 4 
tively, the Government, may by order for r ea shs  to be specified 

therein supercede the Eoard and appoint a new Board in its 

place in accordance with the provisions of section 4 : 

Provided that before passing an order under this section 

an opportunity shall be given to the trustees constituting the 

Board to represent against the propxed supersession.]. 

Meetings of the Board. 

1 6.(1) The President of the B$a~d may, as often as he con- 

siders necessary, and in any case at least, once in three month*. 

convene a meeting of the B d ,  



\ : # 

(2) Every meeting of the Board shaR. be pryid& over by 
, i, 

the Prefiident, ~r in his absence by t he  Vice-?resident, a i~d  iw ! ;  . the absence of both the President and the Vice-president, any / 
other member chosen by the other members present, shall I 

preside oxrer at such meetings. { I  I ,  

(3) When the o i 3 ~  of the President of any Board is 

vacznt 01' where such President is unable to perform the func- 
tions of his office by reason of illness or otherwise for a 

continuous period of more then one month, the Vice-President 

of such Board shall exercisl the pourers and perform the 

:unctions of the Preddent ciurirg the period of such vacancy 

or absence. as the case may be. - 

(4) A;1 questions which come up before any meeeting of 

a Board shall bc decided by a majority of thk trustees pre&t 

and voting and in the event of an equality of vote,  the 

President, or' in his absence the person presiding, shall have 

?ad exercise a second or casting vote. 

( 5 )  The rules of procedure and the con&~ct of business at ' 
the meetings of the Soard. including quorum thereat, shall be 
such as msy be prescribed. 

Vacancy in the Board not is invalidate p ~ c ~ e d i n g s .  

5 .  No zcl or proceedmg of any Board shall be deemed to 

be invalid sy reason inereiy of axy vachncj. in: or any defect in 
the constitution f such Board. 

Duties of Trustees. 
-- 

8. (1) The trustee of every institution shall be bound t6 

abi.de by z11 orders issued under tl:e provisions of .this Act, 
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(2) The trustee pf evepy insbitution shall administer its ~ 
effaips in accordance with the custarns arid usage of the h t i -  I 

tution and such instructiow ag the Comngissioner may ipue 

from t h e  to time, 

I 

(3) A trustee shall exercise all powers incidental to the I 
4 

prudent and benefilcial administratim of the institution and do 

all things necessary for the due performawe of the duties 
- I 

assigned to him by or under this Act, 
< 

--" I 
Appointment, powers and duties of tjje Executive Officers, I 

'I 

9. (1) The Government may apdoint an Executive Offtcer I 
, , 

for-an institution or group of religious institutions. if it con- 1 

siders &pedient !o do so, in the interests of the better 1 
administration and management af such institution or institu- 
tions. 

(2) The Executive Officer shall,- 
'i 

(a) exercise such lpowers and d~ischarge such duties as 1 
sppertain to the ad&istratim of the properties of tlie reli- 
gious institution or institutions ; 

(b) have the right to attend the meetings cf the Board 
and take part in the discussions thereat but without !he right 

to move any resolution or to vole ; 

(c) attend Lny rneniing cif the Board, if reqired to do s? 

by the President thereof; 
8 

. (d) carry out the resolutions pf the Bcard : 

provided that where in the . , 
Officer, any sucl-i resoi1:tign- 

, 

- -  - - 



I 
I 

I 
I 

(1) 1s in excess of the powers eon~erded on the Board 

by this Act; or I L 

(ii) affects or is likely to affect the pbwers and duties I 
of ihe Executive Officer under this Act; or i 

t 

(iii) requires the Executive Gffioer Incur e x h i -  t - i 
ture which is necessary or excessive or is ot in accordance 

with the local custom or usage, I 
I I 

he  shall refer the matter to the Governme t for orders and i 
ihe decision of the Gowernment thereon s all be final ; 

I 
4 i 

(e) furnish to the Board periodical reNrts  regardbg the 

progress made inl carrying out the resolutidns of the Board.; 
1 

(I*) control all the employees andl other, servants 

1 appcinted in  connecfion with the affairs /of the religious 

institulion or institutions; and , I 
I 

r 
(g) exercise or perfarm such-other popers or duties as . 

-may be prescribed. . . . 
1 I ! 
1 
I 

I 
Appointment of officers and other elnployeciof Board. 

I 

16. Fo; the purpose of enablGg ik &ici&tly to dischargn . 
its furlctlons under this Act, the Boa:.d shali, subject to suck 

rules :is may be\prescribed in this beh,ilf, ap&int such number 

of 0th-r officers and other employees z s it m y consider neces- 

sary and every officer or other employee so ppointed shall be  .: - 3 
subject lo such condilions of service and sh 11 be entitled to 1 

t such remuneration as may be aetermirled by he  Board. 

I 
I 
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Payment of contribudon$. 

11. (1) Ever;. Hlndu religious institution for which an 

Executive Officer is ~ppointed shall. frorn the income deriveJ 

hy it, contribute io the Goverrment annuslly, an amount e q u ~ l  

to the pay, allcwonces and pension cont-ibution of such Exe- 

cutive Officer : 

Provided tha; ifi_an Execiitive Officer is appointed for a 

group oL institulicins, the contllbuiions payable by each of such 

irrstitutions shall be apportic,led by -the Commis:ioner after 
giving notice to such instllulions and considering their 

objections, if any 

(2) The conLribulions payable under sub-sectian (1) shall 

be notified to the in~t~itution in the prescribed manfier. 

Recovery of contributions. costs, charges and expemes. 

12. (1) An institution s!~al,.remit the amount of contribu- 

tions payable unaer section 11 to the Government within 

thirty days from the date of receipi of .he notice under sub- 
section (2) of tha: section or within such further period 8s may 

be allowed by the Commissicler. 
7 

(2) If the Emount of contributions so payable is not 

remitted within the period specified in sub-section (I), such 
amount shall be recoverable under the revenue r e . 2 0 ~ ~  law. 

for the time being in force as i f  it is an arrear of land revenue. 

t 
Budget of religious institutions. . 

II IC. 

( I  13. (1) Every instilution shall, before the end of March in 

each year, submil to the ~ormnis&oner in such form as may be 

prescribed, a budget showing the estimated receipts anci 
expenditure of the instilution during the following year. 



I @  (2) Every such budget shall make adequate provtsioll 

, . 
- 

fa) ihe due rnaintenanlce of the objects of the religious 
1 
, 

institution and the proixr. perforn~ance of the services - 

I therein ; 1 / 
I 

(b) the d w  discharge of liabilitie; or loans bind* on the 

- religious institution ; 1 

i 
i - (c! the repair and renovation of the buildings connect- 

/ ed M ith the instituliclz, :?s may be prescribed ; 
d 

(d) the contriburlon to the resezve fund of the institu- 

tion at such per centurn of the inco;ne as the Commissioner 

1 may fix ; 

(e) the contributions to be paid under section 11 and the 

cost of audibiing to be =aid under section 1 4 ;  

(f) the maintenance of a \\*orking, balance. 

(3) The Commissioner, after givilg nptice to the institu- 

tion and after considering its repr~m~ta t ions ,  if any, may, by . 

order. make such allerations. omissicins or additions in the 
budget as he may deem fit. 

(2)  If. in the coxrse of a financial year, the institution 

finds i t  necessary to  modify the provisions made in the budget 
in regard to the receipt or to the dislrisution of the ammnts to , 

be exl&ded under the different heads, i t  may submit to .the 
Cornmiss~oner a supplementary or revised budget. 
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(5) The instiiuiion shall, within two months after the close 

af every financial -year, submit to the Commissioner in such 

form as may be prescribed, a statement of the actud-receipts , 
and expenditure relating to that year with particulars of 

- 

expenditure, if any, incurred, which is not provided for in the 

budget hcluding the supplementary or revised budget ' with ' I 

reasons therefor and the Commissioner may, after considering . , -- . * 

the reasons given by the institution, apnrove such expenditure 

Accounts and audit, - 
- 

14. (1) Every institution shalI maktain regular accounts / 

of-all receipts and expenditure and the accounts shall be kept 

.&r s h .  financial year separately and in such form and shall 

contain such particulars as may be prewribed. 

-- 
(2) The acc~unk of every institution shall be audiled by 1-3 

3 - 
suditors appointed by the GoY;ernment and such auditors shall ; 3- 

-4;. 

be deemed to be public serira6ts within the meaning of ;Y 
section 21 of the Indian Penal Code (Central Act 45 of 1860). 13 . - 

8 , - ,  

r: 

(3) It shall be the duly of the Board and the Executive 

Officer and of all the officers aqd servant& working under them. * 1 1  

and any person having concern in the administratibn of the - I 

institution,' to produce before the auditors, all accounts, 

records, corresponde~ce, plans, other ddcuments and movable 

property including cash' and ornaments relating to the insti- 

tution and io furnish them with such information as may be 

required and afford them all such assistance and- facilities as I 

may be necessary or reasonable a d  as may be required in 1 .  

regard to the audit of the accounts of institution. i .. 
I - 
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(4) Every institution whose annual income s ~ s e g ~ . e d . b ~  i ,  . the auditors is nst less than one thous$nd rupee1 shall pay to 
r, 

the Goternment annually for meethg the cosi of auditin# 
" 

its accounts such contributioii k t  exceeding dne hnd a half per 

cenlum of its income as the Commissioner may etermine. ' 

* --/' 4 
I, (5) The provisions of section 12, shall as fbr as m y  b4 

apply to the rkv-gery of the contribution under &b-section .@), 
is they hpply to, the recovery of eontributianJ under that . 

1 - 
section. 

I . . 
I I 

Contents b a u d i t  reprt. 1 - 
. 15. (1) * h e  euditor shall specify in his rep$t a l l  QE I 

; irregular, illegal or imprope; expenditure or/ of f d u ~  
I 

f recover rconeys due or other pmperty lklongin to the ins@- I 

tu!im or d loss 01' waste of monFy or other p operty 

by the neglect or misconduct or misapplication d l -  pr 
fraudulent transaction or breach of trust oa tqe part of,wy 
trustee or any other person. 1 

" 
' I 

(2)  he auCitor shali also repori on such/ other matt- 
relating to the accounts as may be prescribed. 1 .  

Audit report to be'submitted to Commissi er. ' 4. 
16. (1) After completing the audit for an$ year or part I. thereof, the audikor shall send, a report to the ~ C O ~ ~ & ~ ~ O Z I S .  

I 

(2) The Cornrnjssioner shall s a d  a copy bf every audi* 
report relating to the accaunts, of an institutiioq to the Board 
illid it shall be the duty of such Board or the ~decutive 0ffice;r 

to remedy any defects cr i-re&larities point& out by ,,@I 
auditor, within such time as may be specifbe 
Commissioner &d report the same io the ' 

I 



..'P 
4 .  &ect#ication of defects didosed'in the audit and order of sw&argc 
.... , . against trustee, etc. 

$ i '  - 
,-.._. .,l'i. II 011 a consideration of the a-~dit report and the report 
.. 
of the Board concernetj ;d after suc!~ inquiry as may be nces- 

sary, the Commissioner is of the tx-2inion that the Board or 
h f i  trustee is guilty af irregular, illegal or impmper expmdi- 

9ur; or of loss or w a s t ~  of money caused by the failure to . -. . ,., 
recovcr moneys due or  other propert r belonging to the institu- 

t:on or by neglect or misconduct or misapplication or collusion, 

or fraudulent transactions or breac:~ of trust ; the Commis- 

sioner may, after giving notice to tlle Board or such trustee, 
,", - 
as ' the case may be, to show cause why an order ~f 

'sdfcharg;! should not be passe3 against such Board 

6;. &&tee, and after considering the explanations, i f  any, of 

'the Board or such trustee by order certify the amount so spent 

.olr the amount or value of the propel ty so lost or wasted and 

'diiect ell the trustees of the Board or the trustee concerned, as 

the case may be, to pay within a specified time such amount 

-nr value personally and further direct in the event of the 

failure to pay such amount, the sane  shall be recoverable 

urldar the revenue recovery law for the time being in. force 1 
LS i f  it were an arrear of land revenue. 

. . Board no$ to lend or borrow moneys without sanction. 
< - c -  
:~<,,.LL - 18. No Board. shall either lend or borrow any moneys ;. *L. 

except with the previous sanction in writing of the Comrnis- ". .. 
% h e r ,  who shall have power to lay down such conditions and .- . .r .' " 
hmitations as he deems fit. 
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had hay prsride fw mtab other exgeadjtute. 
., 
19. The h a x d  may, out of the funds In its charge, after 

making iidequate provision for the purposes referred to in 

sub-section (2) oi section 13, provide for, by a resolution, the 

expenditure- 
i 

(3) on arrangements for securing the health, kfety or 

* convenience of pilgrims, vrorshippers or disciples ; and . 
(b) for iR? training of archakas, adyapekas, Vedapars- 

I jranaikas and othuvars. 

h a r d  competent t o  fix fees for pcrformanee of service. 

20. The Board shall have power, subject to such conditions 
as the Govarnment may, by generz.1 or specid order,.direct, 

to fix fees for the performaxe of any service, ritual or cere- 

mony in the institution and to de t sa ine  what pdrtjion, if any, 

of such fees shall be paid to the archakas or other office 

hold- or servants of such institution. 

I Maintenance of reg~ster. 
t 

21. (1) A register shall be maintained by every institubion 

1.  showing- N 

(a) the origin and history of the institution and the 
names of the past and present trustees; 

(b) the names all offlfers to which any salary, 

emolument or perquisite is attached and the nature, dura- 

tion and conditions of service in each case; - 
1 
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. . 
(c) descrij$lve delwls of t i l e  p&els, .gold.- silver, pre- 

cbus  ston;:. .f any, vezsels and ut&ils a d  other rnpvables 

beiofiging to the instituti~n,' hitfi thkir.&ight <& 'ek&ted 

value 

(d) particulars of all'othei- e&dowrneh$ of the insti- 

tution and of all title deeds and other documents; 
- 

(e) particulars of the .idols $and .other- images in 'or 

connected ~ 5 t h .  the inztik~tion, w.~c:!~er intended for ww- ? 
,- 

i 
ship or for being carried in procesdon; - . . 

(f) pbrticulars of ariciencand historical records relating 

to the institution with their contents in  brief; and , ' 

(i) s ~ c h  o h e r  particulars as, may be prescribed. 
. ,,-. - - -  : 

(2)'The register shall be prep'ai-erl in daplicate and shail - 
be-signed and verified by the President on behalf of the Eoard 

ncd shall be forwarded to the Comnlissioner for approval. 
. . 

(3) The Commissioner \vhile a~proving  the register may, 

after such ~nquiry, as he thinks fit ,  direct the ~ i a r d  to carry 

out such alterations, additions or onlGs~ons' in the.register as 
he may direct, 

(4) One copy of the register as approved by .the Corn- 
missioner shall be returned fo the ie~aard and the otlier copy 

shall be reigned by him. 

Annual verification of the register. 

22. The President of the Boarci shall cause the register 

maintained under siction 21 to be scrutinised every jrec?r. 
carry out such modifications and all?ratiops as may be ceces- 

-saxy and shall submit a list thereof to the Commission& &thin 
tvro..rnonths from the elrpiry of that,year axd the Conimissioner 

shall append the list to the copy of the register-&. his custody. 
. ... 
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.. . . -1. C.Pqwe~ .d.Commissi6ner ta inter instibti~. '-. . 
; +.: . - -- . * - , .-.< ..: -.y. 

2 2 i .  (11 . .  Th$.JCbmmi@p~ shal1'h;ve pa?ycr to enter  thg 
* -  A 

premisesd'of a+y imtitution at all r-onablei times- for the 

purpose of exercising any pow? Conferred o y  disehaxging aqy 
-. 

clyty dmposed% 6 q- under this . Act or the fulgs k d q  
* < - - I 

- - 
thereunder, 

I - 
(2) li the Commissioner is resisted in the,exe@se of 31164 

powp 3r theidischarge of such dyty, the ~bgistratc?. hwiq6 
j~;r.!sdiciicn shall. on a vrrltten requisitim i r im the Cornrnis- 

sicwr, d'rect any pol're cficer not below the/ rm-ik of a Sub- 
Inspector to render such help, as inay he i~etessary to ellable 
.th& Corn~issicaer to exerc:sr such power or, discharge sych 

duty, * i  . . -  - 
(3) W11fle exercising the pov\.ers under this sect!on, :ha 

Comr;issioner shall 6ef3rc entering the snnctlirn sanctorum or 
pooja Gruha or any a;!~er poreon held sFeciaily sacred 7.vlthin ,. - 

the premises of an institution, give reasonable notice to . f i t h e  
Board of trustees and shall have due regard Ito the religious 

practice or usage al the institution. 
I 

(4) Nothing in this siectiun shall be dee*ed to, autho ' 

sny person) who is not a Hindu to enter any iwtitution or 

thereof. ' . 

(5) If any question ,-rises whether the p l ig~ous  practice 

cr usage iif !he in.;iitc.Lion proh1bi;ts entry 4 t 0  the sanctum . . 
srnc!oram r r  :?eo.ja Gruha or any other PC:-tipn held specially 
sacred wihin the premises of an institution ;by the Cpmmis- 

8 , .  

sioner c r  the 'yl icc c sce r  recerled t ?  in w ?section (Z), the . , . , * .  *. . . 
- - A p -  - " i - e -  

l .  12rserted by Act 13 of 1973, scct:on 5. . 
I 
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question shall be referred to the dwislhn of the Commissioner. 

Bela-a ~1~lr!ng any dwbiw an m y  swh ql~~j:&on thg Coin- 
missioner may makg any such enquiry @ he deems fit. 

(G) & Pe;PSt3n aggrieved by the deckdon of the Commis- 

sionsp under sub-qcttm (5) may, within ane month from the 

date of the decision, appeal to the GoverrclzPnent : 

Provided thijt the Government shall not pass any order 

p~ejudidal 10 any party unless he has had a wasonsblt: oppor- 

tunity of makipg his representatiod. 

Inspection of property rad documents. 

23, (1) The Commissioner may iilspeet any movable and 

immovable properties belonging to and all retards, correspond- - 
',_.qCe, plans, accounts and other documents relating to, any 

religious institution. 

(2) It shall be the duty of every Board and all officers 

and servants woryng under it or any agent or pason in 

charge of the pdministration of the i n s Q i t u t i ~  to afford all such 

assistances and facilities as m y  be netessary or reasonable 

in regard to any inspection made in pursuance of sub-section (1) 

end also to produce for inspection any movable p r o ~ l y  or 

document referred to in sub-section (1) and to furnish such 

information as m y  be necessary in comwtion with such. 

inspection,. if so required. 

. (3) Wheie ifi t h  course 6f.such inspectien it appears to 

the Comrtlissioner that the trusiee eolicerned or any officer or 
hefvont working ikl the ilistitlliion or any other pei'sdn in- 

charge of the adMistraticM 6f thk htituti6n has miM$Pro- 

priated or fraudulently retained ;ny money or other Ij3.bpbrtSt 



/" 
b 

ar incurred irregular, illegal or improper expenditure. tho 

Comp@ssi*c~ may, after giv- notice to the trust?, or tho 

person 'c~nceqwij t~ show cause why an order of such charje , % 

should no1 be passed against him and after ~olzsidering his 

expl4neton,,if any, by order in wr3;r.g aseess thc a~-ou;:l of 
[hi loss, i f  any, a a result of such action and direct the trustee 
or the person concerped to pay within a specified time supb 
amount personally and further d rcct tnat in the event cf 

/ failure to pay within the  time spceified. the sslnc shall ::e 

/ f ~ o v e r a b l e  under rhe revenue recovery law for the tin@ 

1 being in force as iif it is p n  arrear of land revemue. 

I Appeal. 
I 

1 24. Any person aggrieved by any order made by the 

I *ommissioner under section1 11, 14, 17 or 23 may prefer an 

I appeal to the Government within thirty days of the date 0: 

1 communication of such order : 

Provided that the Government shall, before d e c i d w  an 

appeal mder  this section, give the parties concerned a reason- 

able opportunity of being heard. 

1 [Power of Commissioner to call for records and pass orders. ' 

24A. (1) (a) The Commissio~~e~ may call for and examine 

Ll~e record of any Board of Trustees of an institution . in . 
respect of any proceeding under this Act (not being a proceed- 

ing in respect of which o suit or an appeal to a court is 

provided by this Act) to satisfy himself as to the regularity 
of such proceeding or correctWs, legality or propriety of any 

decision or order passed thereon. 

1. Inserted by Act 13 6 1973. sectio? 4 , . 

\ 



I 
I r  

tb) If i t  appears to the Coinnlissio&$ that the dec$ion 

q d ~  qf th? Boqd should bk .m@iSled, anpulled. or 

p e v e ~ s d  or remitted for reconsidbratj~~, " hf: may pass ar! - 

L 

(c) The Commissioner ' shall not " pass any order 

gejudicjd to rpy party withoyt ieaning him or giving him * 

@ qas~nab le  opportunity. I .  

-* . - 
(dl The Comm;s~cner 2 a y  s n d i n g  iE.e exercise of any 

pewer unr?er this sub-.ecfi:r,, stay t h e  gxecuti3a of any 
! - 

- I@sion or order of the Board. ' 
\ 

(2) Every ppplication to the ~ommi~sioner  under this 

ac t ion shall be preferred within three months from the date 

pn which the decision or order to which thp application, relate3 1 
was communicated to the applicant.]. 

t - -  i 
dllenati~n of immovable property helonging to the institution. II 

' 9  

25. (1) h y  exchenge, sale. mortgage. gift or lease for Ii 

term exceeding three years, of :hny imfnovable property 

k;e'longing to, or given or endowed for the parpses of any 
-- 

imtitutior, sh~!! be nu!! PI?~$ : - ~ : e l  llgless it i$ r;nr?ti>ne(i b : ~  A!>,? 

. Commissioner as S&ng neces-ery or beneficial to fhc inslitxtion ' 

Provided. that before such sanhtion is accorded, the parli- 

cuin~s  relating to the .prcp&l transaction shall be published. 
I 

in sudr manner as m:.y ke prescribed for inviting cbjections 

.and suggestions with respect tt:edeto and all objections and . 
sweslions so received shalllbe considered by A the 

, Wmmissioner. 
, 
1 
j - 
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1 Explanation.-Far the purposes of this sub-sqctim, a lease 

of the propxty,xthough for a t e p ' n o t  exoeeduig three years 

shall, if it contaiim i provision for renewal for $ further ~ P R I  . 
J 

(so as to exceed three years in the aggregate) wbether subject 

to any condibion or not, be deemed to be a lieask for a PWiOd 
, 
exceeding three years. 1 -. 

I ,  
I 

(2) When according any sanction under dub-section (1), 
- the Commissioner may impose such conditions land give such ' 

directions o< he may deem necessary regarding / 'the u w a t i o n  
r 

of the amoumt raised by the transaction, the i&eptment thereof 

and in the case of a mortgage, also regarding the discharge of ' - 
I the same within a reasonable period. 
1 
1 

(3)-A copy of the order of sanction shall communica- 

ted to the Board and shall be published in the C)ffi&l Gazette. 

Board to seek sanction ' i f  the Goveniment for filin$, withdrawing 
or compromising suits etc. I 

- - 1  

26. No suit, prosecution or other legal prodaxliing by any' 

&ard shall be filed or com~enced befvre myi court without 

the previous sancaon of the. Government 4 Lo suit, prose- 

cution ox other legal proceeding shall 5e ' withdrawn or 
I 

compromised by the Board except with the prkvious sanction 

of the Government. 
I 
1 

, , 
Penalty for contravention of section 4 (b). 

2'7. ~ h c d v e r  fails to comply with the prdvisiom of sub- 

section (7) of section 4 shall be punishable wit imprisonment 
. 6 

I 
1 

- .  for a term which may e x t d .  trj ope $ear or  ith fine which i 
may extenh to one thousand rupees or with W. 

\ 

, 



- 
Other penalties. 

28. Whoever contravenes or attempts to contravene or 

. zbets the contravention of any of the provisions of thiis Act or 

of any rules made thereunder other than those for which 
penalty has been, specifically provided under this Act, shall be 
punishable with imprisonment for a term which may extend 
to six months or with fine which may extend to five hundred 
rupees or with both. 

Sanctien of Government or prosecution. 

29. No court sfiall take cognizance of any offGnce under 

this Act or the rules made thereunder except with the previous 
sanction of 'the Government. 

-. Savings. 

30. Save as otherwise expressly prol~lded in this -Act or 

the ruies made thereunder, nothing in this -4% shall-- 

(a) affect any honour, emolument or perquisite to which 

any person is entitled by custom in any religious instilution 
or its established usage in regard to any other matter; or 

(b) authorise any interference with the religious -or 
spiritual functions any institution. 

Power to make rules. 

31. (1) The Governmefit may, by notificatsn in the Official 
Gazette, make rules lo carry-out the purpows of this Act. 

(2) In' particular and without prejudice to the generality - - 

of the foregoing power, such rules may provide for all or m y  
of the following matters, namely :- 

(a) the period of notiw to be given under sub-section (4) , 

of section 4 ; 

I - 

I 
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(b) the matnner and the time in which a member who 

ceases to bold office is to hand over the property, document 

or cash which was under his control or possession; 

(c) the rules of procedure and the conduct of business \ 

a 

at the meetings of the Boatrd, including the quorum thereat ; 

t 
(d) the po:vers and duties of the Executive Officers I 

under sub-s~ction (2) of section 9 ; 

(e) ihe manner in which officers and other empJoyee of 

the Board may be zppointed ; 

( f )  the manner in which the contribution payable under v 

sub-section (1) of section 11 shall be notified to the 

institution ; 

(g) the Porm and conLents of the budge; and the form 
of the statement of actual receipts and expenditure and the 

manner in which they are to be submitted in accordance 

with section 13 ; , 

(hj the manner ig which the contributions under sub- 

section (4) of section 14 shall be apportioned and notified ; 
i 

(i) the manner in which registers and accounts are to 
be maintained ; 

(j) the m m e r  in which prupsals bf alienation of 

_immovable property belonging to the institution is to be 

published under section 25 ; and 
4 

(k) any other matter which is reqtqired to be prescribed. 



I 

(3) Every rule made under this $ect& shall be laid, as 

soon as may be, after it b made ,before 'the Legislative 

' Assembly, while it is in session for a ;  total period 01 fourteen 

days whkh may be compqised in one ~ O D  or in two ox more 

succeisive sessi6ns a if, bef&& the expiry of the  session in 
which it 1s so laih or t h e  sessiq ?fo/resaid, the Legislative . 
Assembly makes acy rnodificabion in be rule or decides that- 

the rule should not be made, the rule shall thereafter have 

effect only in such modified form be of'no effect, as the 
case may be ; so however, that any sucp-modification or annul- 

ment shall be without prejudice to ihe validity of anything 

previously done under that rule. 1 
I 

Repeal and saving1 

32. (1) On *e commencement of this Act, the Arrete dated 

29th June 1918, * and the Royal Ordinance , dated 

30th September 1827 (hcrqinafter called the corresponding laws) 

shall stand repealed. 

(2) Nothing in sub-section (1) shall affect,- 
% -'. 

(a) the previous operation of thd corresponding laws so 
repealed cJr anything duly done or $uffered thereunder; or 

(b) any right, privilege, obligation or liability acquired, 

accrued or incurred under the corresporiding laws so 

repealed ; or 

I (c) any penalty, forfeiture or phshment  incurred in 
, respect of any offence committed agfiinst the corresponding - 
I laws s15 repealed ; or l 

I / 
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